LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI
REVISED LIST OF BUSINESS
Thursday, 26 November, 2015/ Margshirsha 05, 1937 (Saka)
2.00 P.M
House to observe 02 minutes silence in memory of the anniversary of the
victims the terrorist attack in Mumbai in 2008
Observance of Constitution Day: The House to read out the preamble to the
Constitution of India.
Question Hour: Starred Questions as shown in the separate list to be asked and
replies given.

Adoption of Report:

I. Shri Rajender Pal Gautam
Shri Girish Soni
to move the following Motion:
“That this House agrees with the First Report of Committee of Privileges
(VI Legislative Assembly) NCT of Delhi presented in the House on 24th
November, 2015.”

II. Shri Somnath Bharti
Shri Rajender Pal Gautam
to move the following Motion:
“That this House agrees with the Second Report of Committee of Privileges
(VI Legislative Assembly) NCT of Delhi presented in the House on 24th
November, 2015.”

Special Mention(Rule-280):- The following Members to raise matters under
Rule-280 with the permission of the Chair:-

1. Sh. Sanjeev Jha 6. Sh. Rajesh Rishi

2. Sh. Anil Kumar Bajpai 7. Sh. Avtar Singh Kalkaji
3. Sh. Vijender Gupta 8. Sh. Nitin Tyagi

4. Sh. Shri Dutt Sharma 9. Sh. Manoj Kumar

5. Sh. Ajay Dutt 10. Sh. Shiv Charan Goel

Paper to be laid on the Table :-

Sh. Manish Sisodia, Dy. Chief Minister to lay the copies of the following

Notifications & Reports:-

I.  Notification No.F.14(6)/LA-2015/cons2law/117-126 dated 14/7/2015 regarding “The
Delhi Value Added Tax (2™ Amendment) Act 2015 (Delhi Act 05 of 2015).”

I1. Notification No.F.3(4)/Fin(Rev-1)/2015-16/DS-V1/536 dated 15/07/2015 regarding “The Delhi
Value Added Tax (2™ Amendment) Act, 2015 (Delhi Act 05 of 2015) regarding 15™ July
2015 as the date on which said Act shall come into force.”

[11. Notification No.F.3(10)/Fin (Rev-1)/2015-16/DS-V1/546 dated 15/07/2015 regarding
“Amendment in the Sixth Scheduled appended to The Delhi Value Added Tax Act
2004 (Delhi Act 03 of 2005), the entry at SI.N0.10 shall be omitted with effect from
16™ July 2015.”

IV. Notification No.F.3(10)/Fin (Rev-1)/2015-16/DS-V1/547 dated 15/07/2015 regarding
“Fourth Schedule appended to the Delhi Value Added Tax Act 2004 regarding price of
petrol notification shall come into force with effect from 16™ July 2015.”




7.

VI.

VII.

. Notification No.F.3(11)/Fin (Rev-1)/2015-16/DS-V1/599 dated 31/07/2015 regarding

“Amendment in the Third Schedule appended to the said Act namely this notification
shall come into force with effect from 1% August 2015.”
Notification No.F.3(12)/Fin (Rev-1)/2015-16/DS-V1/650 dated 12/08/2015 regarding
“Delhi Value Added Tax Amendment Rule 2015 come into force on the date of their
publication in the Delhi Gazette.”
Notification No.F.3(18)/Fin  (Rev-1)/2015-16/DS-VI1/886 dated 30/10/2015
regarding “Central Sales Tax Delhi Amendment Rules 2015.”

VIII. Notification  No.F.3(20)/Fin  (Rev-1)/2015-16/DS-V1/906  dated  12/11/2015

X.
XI.

XI1I.

regarding “Delhi Value Added Tax Amendment Rules, 2015, Amendment of Form
DVAT16.”

Notification No.F.3(21)/Fin  (Rev-1)/2015-16/DS-VI/907 dated 12/11/2015
regarding “The Delhi Value Added Tax Amendment Rules, 2015, Amendment of
Rule-7.”

Annual Reports of the Delhi Financial Corporation for the year 2012-13 & 2013-14.
Separate Audit Report of the Comptroller and Auditor General of India on the
accounts of Delhi Financial Corporation for the year 2012-13.

Separate Audit Report of the Comptroller and Auditor General of India on the
accounts of Delhi Financial Corporation for the year 2013-14.

Short Duration Discussion (Rule-55):

1. Sh. Rajender Pal Gautam

Sh. Madan Lal
to initiate discussion on the “Constitution Day being observed on
26.11.2015”

2. Smt. Bandana Kumari

Ms. Alka Lamba
to initiate discussion on the awareness campaign “Orange the World” being
organized by U.N.O. to curb violence against women.

Introduction of Bills :

Shri Gopal Rai, Minister of Labour to introduce the following Bills with the

II.

leave of the House:-

“Minimum Wages (Delhil Amendment Rill. 2015.”
“The Working Journalists and Other Newspaper Employees (Conditions of
Service) and Miscellaneous Provisions (Delhi Amendment) Bill, 2015”.

9. Consideration & Passing of Bill:

Sh. Manish Sisodia, Hon’ble Dy. Chief Minister to move that "The Delhi (Right of
Citizen to Time Bound Delivery of Services) (Amendment) Bill, 2015 (Bill

No. 11 of 2015)” introduced on 23 November, 2015 be taken into consideration.
Also to move that the Bill be passed.

Delhi Prasanna Kumar Suryadevara
26 November, 2015 Secretary
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